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16.09.2020
Application is taken up today at the request of the learned LAC.

Present: Learned APP for the State through V/C
Sh. Sanny Garg, learned LAC on behalf of applicant/accused through V/C

Court is convened through V/C from residence office.
Vide this order, I shall decide the application filed on behalf of the accused/applicant

Arjun seeking release on personal bond.

It is submitted by the learned counsel for the applicant that he is languishing in jail for
non-furnishing of surety bond despite bail order granted in his favour by the court
of learned Duty MM. He, therefore, prayed that court may consider his case and
release him on bail on his furnishing a personal bond in view of the judgment

passed by the Hon’ble Delhi High Court in 4jay Verma'’s case.
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Heard. File perused.

Perusal of the applicatior
admitted to regular bail on his
one surety of the like
continues to languish in p
in the interest of justice
Superior Courts from time
a personal bond to
clarified that this orde:

.

any imposed in the bail or resaic
Application stands disposed N

Copy of the order be
compliance. e



State vs. Kamini (@ Mahi
FIR No. 540/2020
PS: Hari Nagar

16.09.2020
Vide this _order, I shall decide the bail application filed on behalf of the

accused/applicant Kamini (@ Mahi.

Present: Learned APP for the State through V/C
Learned counsel for the applicant/accused through V/C

Court is convened through V/C from residence office.

It is submitted by the learned counsel for the accused that she is a lady
and pregnant of about eight months. He further submitted that her medical and
physical condition is very poor. He therefore, prayed that bail may be granted to

the accused.

Per contra, bail application is opposed by the learr

submitted that section 328 IP(
thus, Magistrate cannot '

ed APP fer the State He

In rebuttal, it is subm
bar to grant bail. He s

Heard. Allowed.
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16.09.2020
Vide this order, I shall decide the application filed on behalf of the accused/applicant

Mohit Bhardwaj seeking release on personal bond.

present: Learned APP for the State through V/C
Ms. Joshini Tuli, learned counsel for the applicant/accused through Vv/C

Court is convened through V/C from residence office.

It is submitted by the learned counsel for the applicant that he is languishing in jail for

non-furnishing of surety bond despite bail order granted in his favour by this court.
is case and release him on bail on

She, therefore, prayed that court may consider h
his furnishing a personal bond in view of the judgment passed by the Hon’ble

Delhi High Court in Ajay Verma'’s case.

Heard. File perused.

because of failure to Iul
view of the directions given

Superintendant of Jail.
construed as changing any ot
aforesaid passed by this Cour

Application stands disposed of.

Copy of this order and bail
Superintendent for information



Item No. 9

State vs. Mithu Prasad

FIR No. 157/2019
PS: Mundka

Farlier all the matters were adjourned en-bloc pursuant to the directions
*ble High Court of Delhi from time to time amid lock-down.

er no. 26/DHC/2020 dated 30.07.2020, District Courts

passed by the Hon
listed before them through

Now, vide office ord
have been directed to take up all the cases
videoconferencing except the cases wherein evidence is to be recorded.

17.09.2020
Present: Learned APP for the State through V/C

None for accused

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused. Perusal of the fi
the point of charge; howeve:
accused. In view of the sam



Item No. 10
State vs. Naresh Sukh Dev Shinde

FIR No. 1509/2015
PS: Hari Nagar

he matters were adjourned en-bloc pursuant to the directions
*ble High Court of Delhi from time to time amid lock-down.
07.2020, District Courts

der no. 26/DHC/2020 dated 30.
listed before them through

to be recorded.

Earlier all t
passed by the Hon

Now, vide office or
have been directed to take up all the cases

videoconferencing except the cases wherein evidence is
17.09.2020
Present: Learned APP for the State through Vv/C

None for accused
Court is convened through V/C (CISCO WEBEX) from residence office.

Summons could not be issued due to
SRR E=_.,






Item No. 12

State vs. Md. J ibrail
FIR No. 20/2020

PS: Hari Nagar

tters were adjourned en-bloc pursuant to the directions

Earlier all the ma

passed by the Hon’ble High Court of Delhi from time to time amid lock-down.

Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
take up all the cases listed before them through

have been directed to
videoconferencing except the cases wherein evidence is to be recorded.

17.09.2020
present: Learned APP for the State through V/C

Accused not produced from J /C
Court is convened through V/C (CISCO WEBEX) from residence office.
Jail Superintendent is directed to produce the accused on next date of hearing

through V/C failing which adverse
Put up on 01.10.2020 for SOD/corr










Item No. 16
State vs. Mohit
FIR No.431/2020
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
*ble High Court of Delhi from time to time amid lock-down.

passed by the Hon
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
| the cases listed before them through

have been directed to take up al
videoconferencing except the cases wherein evidence is to be recorded.

17.09.2020
Present: Learned APP for the State through V/C

Accused not produced from J/C
Court is convened through V/C (CISCO WEBEX) from residence office.

=

Jail superintendent is directed to :
of hearing failing which adverse

Put up on 01.10.2020 for furthe




Item No. 18
State vs. Ravinder Singh

FIR No. 393/2013
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
h Court of Delhi from time to time amid lock-down.

passed by the Hon’ble Hig | ‘
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts

have been directed to take up all the
videoconferencing except the cases wherein evidence is to be recorded.

17.09.2020
present: Learned APP for the State through V/IC

Ms. Kanika Mittal, learned counsel for the complainant through V/C

None for accused b

Heard. File perused.

Putup on 2 7



ftem No. 19

State vs. Gurprect Singh etc

FIR No. 1258/2015
PS: Hari Nagar

farlier all the matters were adjourned en-bl
passed by the Hon’ble High Court of Delhi from
Now, vide office order no. 26/DHC/2

have been directed to take up all the ¢
videoconferencing except the cases wherein evi

17.09.2020
present: Learned APP for the State through V/C

None for the accused

SCO WEBEX) from residence office.

Court is convened through V/C (CI

File perused.

Perusal of the file reveals that the 1
matter on 21.01.2021 for PE in view 0




Item No. 21

State vs. Manoj Kumar (@ Pahiya

FIR No. 541/2017
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

17.09.2020
Present: Learned APP for the State through V/C
None for the accused
Court is convened through V/C (CISCO WEBEX) from residence office.

File perused.

Perusal of the file reveals that 1




Item No. 22
T. G. Leisure @, Resort Pvt Ltd vs. Ram Kumar Gupta

CC No. 370212019
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts

d to take up all the cases listed before them through

have been directe
videoconferencing except the cases wherein evidence is to be recorded.

17.09.2020
Present: Sh. Amit Sharma, learned counsel for the complainant

13
is convened through V/C (CISCO WEBEX) from residence office.




Item No. 24
State vs. Vipul Dhingra

FIR No. 136/2018
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

17.09.2020
Present: Learned APP for the State through V/C

None for accused

Court is convened tl
File perused. Perusal J

Put up on 21.01.2C




Item No. 25
State vs. Madan Lal

FIR No. 71/2011
PS: Mundka

atters were adjourned en-bloc pursuant to the directions
Court of Delhi from time to time amid lock-down.

Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be recorded.

Earlier all the m
passed by the Hon’ble High

17.09.2020
Present: Learned APP for the State through V/C

None for accused
Court is convened through V/C (CISCO WEBEX) from residence office.

b
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File perused. R

Perusal of the file reveals that
the accused under section 313 Cr
on behalf of the accused. Ther
well as to his counsel for 27.10.



